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CENTRAL. ADNINISTRATIVE TRIBUNAL 
BArUALORE BENCH 

.. *1. 

Commercial Complex(BDA), 
Indiranagar, 
Bangalore— 560 038. 

A.No.743/87(T) 	 Dates 
(Regular Appeal No.8/82 
in 0.S.No.80/78) 

To 

The Chief Administrative øfficer, 
District & Sessitns Court1  
Reichur, 
Karnataka State. 

Sir, 
Sub: Transfer of Case records in R.A.No.8/82 

and 0.SpN0.80/78. 

Titles State Farms Corporation Of India V/s. 
A..flurthy & 2 ore. 

Consequent on the orders dated 22-9-87 of this Tribunal 

(authenticated copy enclosed) in the above case, all, the case records in 

R.A.No.8/82 in O.S.No.80ft8 7 duly indxed,are transferred herewith to the 

Court of District and Sessions 3udge, Raichur for further disposal. 

Enclosure: Asper Index Sheet. 

RECEVD 

Dat43 ...... 

Yours faithfully, 

( 
.V.VENKATM REDDY) 

Deputy Registrar(J). 
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INOCX SHEET 

A.No,743/87(T) (R.ik.No,8/82 in O.S.No.90/78 in Court of 
District 3udçje, Raichur ) 

FOLDER 'A' 
Sl Description 

Title Paqe and ordersheets of 
RA 8/82 in thi Court of 92st.Addle  

Diet. 3udge, Raichur. 

Stamp lpsrs 

Reguler Appeal No.8/82 

3udgement in RA 8/82 

File 'B' of RA 8/82 containing 
IA I, IA II, IA III, tlemos etc. 

NO FOLDER 'a' 

FOLDER''C. ' Containing all, the caee records of 
O.S.No. 80/78 

I 	39 

40 - 43 

44 - 51 

52 	58 

59 - 198 



M.No.743/87(T) (R.A.No,8/82 in 0,5.No.80/78 in Court of 
District Judce, Raichur ) 

FOLDER 'A' 

SiNe. 	 Dscript4 

	

1, 	Title Page and ordersheet of 
RA 8/82 in the Court of $.Addl. 	I — 39 

Diet. )udge, Raichur. 

	

2. 	Stamp Papers 	 40 — 43 

	

3, 	Regular Appeal No.8/82 	 44 — 51 

3udqement in RA 8/82 	 52 	58 

Fib 18' of RA8/82 containing 	59 	198 
IA I, IA II, IA III, 1emos etc. 

NO FOLDER 

FOLDER'' Containing all the case records of 
O.S.No. 0/7e 
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